PUBLIC ANNOUNCEMENT
{Under Requiation & of the Insohency and Bankruptey Board of india (Insohency
Resolution Process

1. | Name of coeperats deblor 5 T CONSTRUCTIONS PVT. LTO.

2. | Dofn of ncorperation of corporsle dubior | 25,05, 2004

& | Autharity undes which corporsts Regisiar of companias, Dehi
diubior is incoporaled egistensd

4. | orporste idently No.  Lieied Lty | 145501 oy s0papr 127187

B | Address of the ragistared ofics and. | Registered office: 5102, Road No.-13A Opp
princinal effice F any) of comesia debior) Shaheen Bag, ek Mew Debs - 110025
w-ma-msamarunwnm
13 EE’FH,AI‘HFWHMMW
Nuids, Ultar Pradasi»201301

. | Insclvency commencament dat: 2102 2022 (Order prarssed by Honhla
respact of corporste debiar Authesity Nasons Company L Tribunzl M Dol
Bench\ in Company Applcaton No, IB-H04aMDY
209 received on 25 00 2027
Extimated date of closore of 08 3007
L insatvency Msdlufion process a

g. | Neme and ragistatian number of the | Namse: W, Arshuman Fausii
mmmamshﬂn

reesoion predessional IBBURA-DO P POZSIARNE -2 3825

9. | Address and e-mai of the irderm M-E:_FHF.F.MMMMHME
E<mall : aneshismanksiigmai com
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with the: Beged
10. Mmmaﬂwhﬂ:_mh lmuzF;mFEnﬂmHmnaui-hmi
eormespondence with the inferdm E-enal i cip stoonstnuctionsgiid @omall eoen
resohition professional,
1. | Lost date for sibminsion of claims 11Narch, 2007 (Order recatved on 25,07 2027 Som
: Authordy, hence 14 days
trem the recsipt of ander)
3 eredices, W &y, wnder [N
taum (b} of sub-seckon (BA) of
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dantiied B 2t as Authorsed
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14| (2} Ralevant Fomes and B) Ratmant forms are swibbie st
{biDhetalis of guthorized hiipeefibbi gov nhomediowninads
represantativas am avaiabia at MA
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Constructions Pvi. Lid. on 21.02.2022 {Order recehved on 25.02.2022)
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proof on al the
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The financial creditors eneans anly. AR[
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MONDAY, FEBRUARY 28, 2022

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

des 31T =R
Cenrr._af Bank of India

1991 H ArdEE AT YR 'CENTRAL™ TOx YO SINCE 1911

R.0. DELHI {SOUTH) 4/54, D.B. GUPTA ROAD, KAROL BAGH, NEW DELHI-110005

PUBLIC NOTICE

This is to inform the general public and customers of the Bank
that Bank has decided to discontinue the Central Mini Deposit
Scheme w.e.f. 01.04.2022. All existing customer and Authorised
Collection Agents are hereby informed that they may contact the
Branch concerned for detailed instructions.

The public in general is also requested not to deal with any
person claiming to be an authorized agent under the Central Mini
Deposit Scheme of the Bank w.e.f. 01.04.2022. If anybody deals
with any such agent, hefshe will be doing so at his / her own risk.

Senior Regional Manager / Regional Manager
R.0. Delhi (South) / R.0. Delhi (North & Central)

h}mm

b I Bk l.:ll hh]l.:ll‘mill:ru.

Head Office :

‘Lokmangal’, 1501 . Shivajinagar, Pune-035

a |l.1.|J'u

Recruitment Notification

Bank of Maharashtra, one of the Leading Listed Public Sector Banks
having Head Office in Pune with more than 2000 PAN India Branch
Network invites offline applications from the eligible candidates for
the following post.

Sr. | Name of the Post Scale No. of Posts
01 | Chief Security Officer | (Contract Basis) 01
Details are available on Bank's Website

https:/iwww.bankofmaharashtra.in. Offline Applications shall
be opened from 28/02/2022 to 18/03/2022.

Place: Pune
Date: 28/02/2022

General Manager,
HRM

ICICI HOME FINANCE COMPANY LIMITED

Registered office at ICICI Bank Towers, Bandra — Kurla Complex, Mumbai — 400051.
Corporate office — ICICI HFC Tower, Andheri-Kurla Road, Andheri(East), Mumbai — 400059.

GOLD AUCTION NOTICE

This is to inform the public at large, that ICICI HOME FINANCE COMPANY LIMITED(ICICI
HFC) has decided to conduct auction of gold ornament(s) pledge in the below accounts.
Which have become overdue or which have defaults or margin breach customers. Notice
hereby given to the public in general and in particular to the Borrower(s)/Co-Borrower(s)
to repay the due amount (mentioned below) together with further interest thereon plus
all the cost and incidental expenses etc.till the date of auction.

The Borrower(s)/Co-Borrower(s)willing to release their ornament(s), shall visit the base
branch wherein the ornaments were pledged by the Borrower(s) or contact the below
mentioned numbers of said designated authority of respective branch(s). Having failed to
repay the due amount within specified period, ICICI HFC will sell off the gold ornament(s)
to public/bidders in general by way of auction. The auction will be held online through
http://gold.samil.in between 12:30 p.m. to 3.30 p.m. on Saturday, March 12, 2022.

Branch - Lucknow Contact no - 9670229666 GL A/c - 120000019822, 120000020183

The sale is subject to confirmation by the ICICI HFC and the authorized officer of the ICICI
HFC reserves the right to reject any or all the bids without furnishing any further reasons.

Auction will be held online through http://gold.samil.in, in case the auction does not
get completed on the given date due to any reasons, the auction in respect thereto
shall be conducted on subsequent working days. Change in venue or date, if any,
and detailed terms and conditions of the sale, details will be updated on our website
www.icicihfc.com.
No further communication shall be issued in this regard.

Sd/-
Dated: 28/02/2022 Authorised Signatory

Place: Lucknow For, ICICI Home Finance Company Limited.

FORM B
PUBLIC ANNODUNCEMENT
(Regulztion 12 of the Insolvency and Bankruptcy Board of India
(Liquidation Process| Requlations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF BALLARPUR INDUSTRIES LIMITED

DETAILS

BALLARPUR INDUSTRIES LIMITED

2. |Date ofincorparation :-fm(pn'ated-ahtnr April 26, 1945
3. |Authority under which corporate deblor is|Registrar of Companias. Mumbeé
incorparated regisiered

4. [Corporate Idenbity Mo, | Limited Leability|(Z1010MHT945PLCD10337
Idenlification Ne. ol corporale deblor

THE KANGRA CO-OPERATIVE BANK LTD.

C-29, Community Centre, Pankha Road, Janak Puri, New Delhi-110058,
Phone : 011-25611041, 25611042, 25611043, 25611044
: leagal@kangrabank.com, Iegal1@kangrabank com, Website : www.kangrabank.com

[Se rule 8(1)]

POSSESSION NOTICE

For immovable propert
Whereas, ( property)

The undersigned being the Authorised officer of “The Kangra Co-operative Bank Ltd.”, Head office
at, C-29, Community Centre, Pankha Road, Janak Puri, New Delhi-110058, having its registered office
at 1916, Chuna Mandi, Pahar Ganj, New Delhi-110055, under The Securitisation and Reconstruction of
the Financial Assets & Enforcement of Security Interest Act, 2002, ( 54 of 2002 ) and in exercise of
powers conferred under section 13(12) read with rule [3] of The Security Interest (Enforcement) Rules,
2002, the Bank had issued a demand notice on dated 23-01-2020 calling upon the borrower &
Mortgagor Sh. Amarjeet Singh S/o. Sh. Jagdish Singh R/e. 257-52A, Right Hand Side, 2nd Floor,
Flat No. B-3, Khasra No. 1708, Aya Nagar, New Delhi-110047 also at Sh. Amarjeet Singh S/o. Sh.
Jagdish Singh C/o. M/S. Guru Harkishan Tour & Travels Sec. 4, Market, R. K. Puram, New Delhi-
110022, to repay the amount mentioned in the notice being Rs. 6,84,556/- ( Rupees Six Lakhs Eighty
Four Thousand Five Hundred and Fifty Six Only ), together with further interest, penal interest and
other charges as are applicable to this Loan account from time to time, from the date of the notice till
the date of payment, with in 60 days from the date of receipt of the notice.

The above mentioned borrower & mortgagor having failed to repay the amount, notice is hereby given
to the borrower, mortgagor and the public in general that the Bank has taken possession of the
property described here in below in exercise of powers conferred under sub-section (4) of section 13
of The Securitisation and Reconstruction of the Financial Assets & Enforcement of Security Interest
Act, 2002, read with rule [8] of The Security Interest (Enforcement) Rules, 2002, on this 24 th day of
Feb.2022.

The borrower & mortgagor in particular and the public in general is hereby cautioned not to deal with
the mortgaged property and any dealings with the property will be subject to the charge of “The
Kangra Co-operative Bank Ltd.”, for an amount of Rs. 6,84,556/- together with further interest,
penal interest and other charges as are applicable to this Loan account from time to time, from the date
of notice till the date of realization together with all the costs incurred by the Bank in realizing the said
amount.

The borrower & mortgagor attention is also been invited towards provisions of Sub-Section (8) of
Section 13 of The Securitisation and Reconstruction of the Financial Assets & Enforcement of Security
Interest Act, 2002, in respect of time available, to redeem the below mentioned mortgaged
property/Secured Asset.

DISCRIPTION OF THE PROPERTY

e property under the part and parcel of the BEAR 1

consideration is a| RHS), ON SECOND FLOOR ( WITH COMMON ROOF RIGHTS ) AREA
Built up  Second| MEASURING 720 SQ. FEET, CONSISTING WITH TWO BEDROOMS,
Floor with common, ONE DRAWING-CUM-DINING, ONE KITCHEN, TWO BATH-CUM-
roof rights, area| TOILETS AND ONE CAR PARKING IN PARKING AREA, OF PROPERTY
Measuring 720 Sq.| BEARING NO. 257 AND 52-A, KHASRA NO. 1708, SITUATED IN THE
feet. ABADI UNDER LAL DORA OF VILLAGE AYA NAGAR, TEHSIL HAUZ

KHAS (MEHRAULI), NEW DELHI-110047. Falling Under the

Registration of Sub-Registrar V A Hauz Khas, Delhi.

(HARISH SHARMA)
AUTHORISED OFFICER
THE KANGRA CO-OPERATIVE BANK LTD.

Place : Delhi HEAD OFFICE AT, C-29, COMMUNITY CENTRE

Date : 24-02-2022 PANKHA ROAD, JANAKPURI, NEW DELHI-58

8. |Address of the registerad office and principal| Registered Office: F O Ballarpur Paper Mills
office [ ifany) of corporate debior Chandragur, Maharashira-442501

Head Office: Firsl India Place, Tower - C, Block
A, Zushanl Lok - |, Mehraull Gurgaon Road,
Gurugram-122002

shreegopal Unit: Jagadhan Road, Yamuna
Magar, Haryana-135001

Other Principal Office: Unit Kamatapuram,
Mengpet Mandal, Ceslrict Werangal-BI6172,
Telangana

B [Date of closure of Inscivency Reasolulion) 256 January 2022 (Hon'ble National Comgary
Process Law Tribunal, Mumbai has passad tha arder on
Z5th Jamsary 2022, which waz uploadad on
official website on 22nd Febmuary 2022

1. |Liguidation commencement gate of| Z3th January 2022 (Ronble Watonal Company
corporate debtor Law Tripunal, Mumbai Bench has passed the
wrderon Z5th January 2022, which was upleadad
on afficial websila on 22nd February 2022}

B. [Mame and regisiration numBer of the|Mr Raw Sethia
insolvency professional acling asliquidatar | IBBUTPA-001/IP-PO1305/2018-20191 2062

8. [Address and e-rmall of the Tiguidaior, as|Address: KPMG Restrucluring Service [LF,|

NOTICE
Gulf Oil Lubricants India Lid

Regd. Otfice: In Centre, 49,50, 121k Road, MIDG Andher (East), Mumbal,
Maharashira - 200053,

| Name of the Kind of securiies| Follono. |Certificate| Mo.of | Distinclive numbers
|_holder and face value Mo, | securities

| Kalaikattil Thomas| Eq shares FY  |GOLODDO154 | 154 G111 2rds = 27 o6
;".l'a.'luf'E:SE & ofRs. 2/  (GOLOO90TS [ 29015 10 1087213 - 1087222
| Kalalkattil Thomas

| Thienas

GOCL Corporation Lid
Regd Office: I0L Road, Kukwlpally, Hyderabad, Tetangana - 500072

| Nama of the Kind of securities| Foliomo,  |Certificate| Mo.of | Distinctive numbsers
| holder ani faze valys Mo seurilies
rﬁal:ukaml Thomas| Eqshares PV | GDOOZ773 | 205154 abd 27083 - 27582
| Varghase & ol Bis. 2 /- o400 | 3ras 10 1087213 - 1087222
| Kalaikattil Thomas
| Thomas
NOCIL Limited

Regd. Oifice: Malatlzl House, H T Parekh Marg, Backbay Reclamation,

MNotice is hereby givan that the Nationa l:wr:-an:.- Law Tribunal, Mumibai has ordered the
commencement of iquigation of the Ballarpur Indusiries Limited on 25th January 2022 (the
order dated 25th Janary 2022 was uploaded on official website on 22nd Febmuary 2022)

The siaxenolders of Ballarpur Industries Limited &re hereby called upon to submit their
claims wilh proaf on or bafore 2440 March 2022, 1o the Bquidator af the addrass menficnad
against ilam Ma 1.

The financial creditors shall suberst thair daims wilh proal by alecrores meaans anky. All ather
croditons may subrif the claims with the proof in parson, by post of by alectroms means,
Relevant claim forms can be downlogdied from company website www.bilt. com and from BB
website hiips:Vibbi govinhomeidownlnads

Submission of false or misieading proof of claims shall atract penalties

]
[Cate : Zith February 2022 Mr. Ravi se;gia
Place - Gurugram

IBEIPA-001P-PO 3050201 8-201 5% 1 205

'FORM A
PUBLIC ANNOUNCEMENT

Resolubion Process for Corporate Persons) Regulations, 2016)

regestered with the Board Building Mo. 10, Tower C, 8th Flaor, DLF Cyber| |, : __ Mumbai, Maharashira - 400020.
City, Phase |, Gurgaan, Haryana-122002 | Name of the| Kind of securifies | Falio no Certificate Me.of | Distrcive numbers
Em;ﬂ“n‘. rﬂ"iiﬁﬁlhiﬂiﬂlkﬂm com | nolger and 1ace vale [0 SECUTTIES
: - ' dmL 3. = | Kalaikattil Eq shares FY | KS052G| 38173 - 38174 ] T/35E1 = 174404)
10.|Address and e-mail to be used forlAddress: KPMG Restructuring Service LLP 1 Thomas of Rz, 10 /- 16E4040 - 16640500 90 [F0O499131 - 70415220
correspondence with the Bquidator Erglll:lmg Mo 10, Tower C, 8th Floor, DLF Cyber| |} Thomas
City, Phasell, Gurgaan, Haryana-122002 Eveready Industries India Limited
o] i Email I0: Liguidatorbiltikpmg.com Regd. Office: 1, Middieton Streel Kolkata - 700 071,
11.|Lastdate for submission of clams 235th March 2022 | Narma af the Kind of securities| Foliono. | Certificate| Mo of | Distinctive numbers
[Since the Liguidation Order dated 25th January holder | andface value 3 Mo, [ securities | ,
2022 was uploaded on 22nd February 2022, in E_I-:nlmkaml Thomas| Eqshares FY | S6413r | 12205 308 | 37a0635 — 3734013
lerms of Section 38(1) the lasl date of :‘*'F"Jﬁ'ﬂ_‘ & of Rs. 5/-
N submssionofaimsis 24 March2022) | | TR Thomes

MeLeod Russal India Lid
Regd, Office: UB Tower, Level 12, UB City, # 24, Vittal Mallya Road, Bengaluny,

Karnataka - 560001 _ |
| Name of the Kind of securities| Folio ng. | Cerfificate| HNo. of | Destinclive numbers
| holder and face value o, sanumias
| Kalaikatlil Thomas Eq sharas KDOvaE 122 g AARDAR - SEa0aTa
| Varghese & FY of Rs. 10 /-
| Kalalkattil Thomsas
| Thiwmias

MOTICE Is hereby given tat the certificates Tor the abovementionsd secueities of the company eve
been Inst’ mislaid and the hokders af the said secunties) applicant have applied to the company 1o issws
duplicats carlificales.

Aty person wiho s 3 clairm in respect ol the said securities shoubd lodge such chaim with the company
& its Registered Offica within 15 days from Bhis date, efs2 the Company will procesd t issue duplicates
without further intimation,

202002
[itn

Thomas Kalaikattd Thamas
Name of Apalicand

Kerala
Plzca

ICICI HOME FINANCE COMPANY LIMITED

Registered office at ICICI Bank Towers, Bandra — Kurla Complex, Mumbai — 400051.
Corporate office — ICICI HFC Tower, Andheri-Kurla Road, Andheri(East), Mumbai — 400059.

GOLD AUCTION NOTICE

This is to inform the public at large, that ICICI HOME FINANCE COMPANY LIMITED(ICICI
HFC) has decided to conduct auction of gold ornament(s) pledge in the below accounts.
Which have become overdue or which have defaults or margin breach customers. Notice
hereby given to the public in general and in particular to the Borrower(s)/Co-Borrower(s)
to repay the due amount (mentioned below) together with further interest thereon plus
all the cost and incidental expenses etc.till the date of auction.

The Borrower(s)/Co-Borrower(s)willing to release their ornament(s), shall visit the base
branch wherein the ornaments were pledged by the Borrower(s) or contact the below
mentioned numbers of said designated authority of respective branch(s). Having failed to
repay the due amount within specified period, ICICI HFC will sell off the gold ornament(s)
to public/bidders in general by way of auction. The auction will be held online through
http://gold.samil.in between 12:30 p.m. to 3.30 p.m. on Saturday, March 12, 2022.

Branch - Sirsa Contact no - 9914080400 GL A/c - 120000027928

The sale is subject to confirmation by the ICICI HFC and the authorized officer of the ICICI
HFC reserves the right to reject any or all the bids without furnishing any further reasons.

Auction will be held online through http://gold.samil.in, in case the auction does not
get completed on the given date due to any reasons, the auction in respect thereto
shall be conducted on subsequent working days. Change in venue or date, if any,
and detailed terms and conditions of the sale, details will be updated on our website
www.icicihfc.com.

No further communication shall be issued in this regard.
Sd/-
Dated: 28/02/2022 Authorised Signatory

Place: Chandigarh For, ICICI Home Finance Company Limited.

OKHLA II'III]I.ISTH[AL AREA CETP SOCIETY (REGD.)

Regd. Office & Plani - C-141 Okhla Industrial Area Phase-l, New Delhi- 110020

INVITES TENDERS
Sealed tenders are invited from reputed eligible parties for the supply of
process chemical as per the items mentioned below and Registered Contractor
for O & M of 24 MLD Physio-Chemical/ Bio Treatment as per tender term,
tems Qty. Required
1- Anthracite (90% C) 1EMT
2- Activated Carbon (1050 [V) 12ZMT
3- Filter Media{Sand) 1/110t0 1/16 SOMT
4- Filter Media{ Round Pebbles) 30MT
of three sizes 3", 1"and 1.5
5 FerricAlum Commercial Grade-l S0 MT perannum
hot processed minimum 16%:
Alumina & less then 10 % Moisture
B- Bleaching powder Grade-| J0MT perannum
Witk minimum 35% of Chlorine content.
7- Polyelectrolyte (Cationic 80% 2 MT per Annum
Active Content)
g- Poly Aluminum Chioride (PAC) 35 MT per Annum
with minimum 30% Alumina
Terms:-
Eamest Money:-Rs. 30,000/~ DD in favor of the Society for each of the Tender.

Tender Document are available free of cost from CETP Saociety's Regd. Office |
as given above up to Dt. 04-03-2022 till 4:30 pm.The interested Bidders may|
submit their tender complete in all respect so as o reach the Society's offica on
or before 4 pm on 08-03-2022 or deposit the same in person in the Tender Box |
in the office of the Society till 4 pm on 08-03-2022. Tenders received after due
date and fime will not be considered. The received tenders will be opened on
15-03-2022 at 3:00 pm. The Society Management reserves the right to accept,
reject inpart or full any bid or negotiate any bid without assigning any reason
The above chemicals will be tested at MABL Approved Laboratory.
The Price should be inclusive of freight, packing & unloading charges and GST
elc. Sd/-
Kuldip Khanna (President)

Yuken India Ltd

Bangalore, Karnataka - 560045

Fegd. Mfice; Mo, 16-C, Doddanekundi Indusirial area, Il Fhaze, Mahadevapera,

Marme of 1ha haldar

Indu Singhal & Vivek Singhal

| Tota Mo, of shares

 Foliong,_______

LYILOT 1589

3000 shares

Cerlilicale Numbar

| Distinctive burmbers

128E, 136E, 7908, TEO7, TE0A, 7B04, BDO9, BO11, BO12, B340, 8341,
Ba42, 8343, 83dd, 8345, 8346, 8518, 6519, 8520, 85271, 8522, 8523,

B324, 8525, 8526 8020 1117, SUPR 1T 1178

231101 - 251200,

187165 — 1187264,
1197464,
1230425 - 1230524,
1230725 — 1230824,
1231124,
12484250 — 1246524,
1248725 — 1248824,
1240124,

11973565 -

1231025

12408025
181 3401 — 1913500,

ZRa101 - EE:E'EIIIIZI

1187265 - 1187364
1197565 - 1197664
12305625 - 1230624
1230825 — 12305824
1248255 - 1248324

1248525 — 1248624,

1243825 — 1248024
1249125 = 1249224

1913501 — 1913600,

1186965 — 1187064,
1187365 — 1187464,
1157665 - 1197764,
1230625 - 12307 24,
1230925 - 1231024,
1248325 - 1245424,
1248625 — 12487 24,
1243925 — 1249024,
1913301 = 1913400,
1813601 — 1513700

| Wind of securilles and face value | Eq shares PV of Ais. 10 - e

Hl:ITIEF i nerety grean thak the certificates for the abovementioned securities of the company hawa
besen Bast’ mislaid and 1he balders of the aid securities’ appheant have applied ba the company La
isswe duplicate certificates,

Any person who has a clzim in respect of the said securities shauld lodga such claim with tha
company at its Registered Ofice within 15 days from this date, else the Company will proceed to
iz duplicates without further intirmstion

Bangalusy 28022022 Indu Singhat & Vivel Singhal
Place Date Name of Applicands
FORM NO.5

DEBTS RECOVERY TRIBUNAL

600/1, University Road, Near Hanuman Setu Mandir, Lucknow
SUMMONS FOR FILLING REPLY & APPEARANCE BY PUBLICATION

O.A. No. 1772 OF 2019
DATE: 08/12/2021
PUNJAB NATIONAL BANK
VERSUS

SH. PAWAN MAVI & ORS.

1. SH. PAWAN MAVI (BORROWER),
S/O LATE SH. BALAKRAM
2. SMT. LUXMIMAVI (BORROWER) W/O SH. PAWAN MAVI
3. SH.BALAKRAM S/O LATE SH. SANGAT THROUGH HIS LEGALHEIRS
3(a) SH.PAWAN MAVI(BORROWER) S/O LATE SH. BALAKRAM
3(b) SH.SANJAY MAVIS/O LATE SH.BALAKRAM
3(c) SMT.LUXMIMAVI(BORROWER)W/O SH. PAWAN MAVI
ALL R/O: H. NO. 145, SECTOR-13, VASUNDHARA, GHAZIABAD-201012
UTTAR PRADESH
In the above noted application, you are required to file reply in paper book form in two sets
along with documents and affidavits (if any) personally or through your duly authorizeg
agentorlegal practitioner in this Tribunal, after serving copy of the same on the applicant o
his counsel/duly authorized agent after Publication of the summons, and thereafter tg
appear before the Tribunal on 28.02.2022 at 10:30 A.M. falling which the Application shal
be heard and decided in your absence.
P REGISTRAR
f 2 DEBTS RECOVERY TRIBUNAL, LUCKNOV\|

AMCOCO INDIA LIMITED
CIN : LTAB99DL1987PLCD29035
Rogd. Office: 10795, Shop Mo, GF-T, Jhandéwalan Road, Rexine Bazaar,
Mabi Karim, Mew Dalhi-110055
Corporate Office: © 53-54, Sector 57, Molda, Uttar Pradesh 209304
Ph. (Regd. Offe): 011- 23636320, (Corporate Offc): 0120-4601500
Email : amco.india@ymail.com; Website: www.amceindialimited.com

NOTICE TO MEMBERS- TO REGISTER EMAIL ADDRESS & BANK ACCOUNT DETAILS

{Irs wigw of Go-Green Initiative takem by the Government of India and in the best mberast of members
fiha Company heraby requasts all tha mambears fo updata their Email addrass & Bank Account dalails
m the record of Company so as ta recaive all the communications mada by the Company #sll in tme
g o recerve dividend declared by the Campany fram bee to Bme directly in their respective bank
acoounts.

Further, due to the disrupbon caused by conbrwing Covid-19 pandemic, Ministry of Corporate
Affgirs (MCA) and Securities & Exchange Beard of India (SEBI} wide their various circulars have
direcied the Companles io take fhe necessany sieps Tor supply of Annual Reports, Ratice of AGM
land 1o make all the athes communicalions wilk Ihe mambers oaly hrough amail registerad wilk
{Company. Please naba that tha members who hewva not registered lhair email addrezs wilh the
Campany or tha Regisirar & Share Transfer Agent (RTAN Depasitary Participants (0F) shall register
I gamse al fhe esarbasl

Therafore, the members who have not registered ter emall address or have nat updated thalr
bank account details ane requested 1o update b same wilh the Registrar & Shane Trangber Sgend
[RTA} i.e BEETAL Financial & Computer Servicas Privata Limitad or with the respective Dapasitony
Participants {DF]

Phrysical Holding |

Zand requast fo the company’s Regesirar & Share Transfer Agand (RTA)
BEETAL Financial & Computer Sarvices Private Limitad BEETAL HOLUSE, 3rd
Floar, 89, Madangir, Behind L3C, New Delhi = 190062 Ph, 011-25961281-
| 283, FB051067, 26051064. Errall investor@baetalinancial.com

t'smat Hulding 1 tact your DF

A LRk L e, e e U L S T Vet

...F|E=:IEEI-II-'LII'||B-"| your OP a'1l.:| raglsl.ar your email addrass, bank dmunl dala||5
& modile numbers as per the pracess advisad by your OP.

(Under Regulation & of ihe Insolvency and Bankrupicy Board of India {Insolvency

Form No. INC-25A

[Fursuant to Rule 41 of the Companies (Incorporation) Rules, 2014]
Advertisement 1o be published in the newspaper for conversion of
public company into a private company

BEFORE THE CENTRAL GOVERNMENT
(REGIONAL DIRECTOR, NORTHERN REGION)
In the matter of section 14 of Companies Act, 2013
and rule 41 of the Companies (Incorporation) Rules, 2014
AND
In the matter of Mis NKG Infrastructure IT Limited
having its registered office at
204, Kailash Building, 26 K.G. Marg New Delhi-110001,
...... Petitioner/Applicant Company
Motice is hereby given to the general public that the company
intends to make an application to the Central Government under
section 14 of the Companies Act, 2013 read with aforesaid rules
and is desirous of converting into a private limited company in
terms of the special resoclution passed at the Extra-Ordinary
General Meeting held on Thursday, 24 February 2022, to enable
the company to give effect for such conversion
Any person whose interest is likely o be affected by the
proposed change/status of the company may deliver or cause to
be delivered or send by registered post of his objections
supported by an affidavit stating the nature of his interest and
grounds of opposition to the concerned Regional Director,
Northern Region at B-2 Wing, 2"Floor, Pt. Paryavaran
Bhawan CGO Complex New Delhi-110003 within fourteen days
from the date of publication of this notice with a copy to the
Applicant Company at its registered office at the address
mentioned below:
“204, Kailash Building, 26 K G Marg New Delhi -110001"

For and on behalf of

MEG Infrastructure IT Limited.
Sdl-

(Pradeep Kumar Garg)

Place ; New Dalhi Director

Dated : 28.02.2022

For Ameco India Limited
Sl

Surender Kumar Gupia
Managing Director

Placa : Noida, U.P
Date : 26.02. 2022

CAN FIN HOMES LTD.

DP-11, Ist Floor, Local, Shopping Complex, Above Canara Bank,
Pitampura, Delhi-110 034 Ph.: 011-41761717
Mob.: 7625079150 Email: pitampura@canfinhomes.com
CIN:L85110KA198PLC008699

r

e undersigned being the Authorizea Officer o
Securitization & Reconstruction of Financial Assets and Enforcement of Securlty InterestAct
2002 (herein after referred as “said Act”) and in exercise of the power conferred undef
section 13(2) read with rule 3 of the Security Interest (Enforcement) Rules, 2002, (herein
after referred as “said rules”), issued a demand notice dated 01.12.2021 calling upon thg
borrowers Shri Umar Mohd. S/o ShriNasruddin & Shri. Asif S/o. Shri. Nasuddin & Shri. Ansa
Ali S/lo. Ahmad Ali (guarantor) to repay the amount mentioned in the notice being
Rs. 17,13,864.00 (Rupees Seventeen lakhs thirteen Thousand Eight Hundred Sixty Fou
Only) along with further interest, cost, expenses & other charges thereon within 60 days from
the date of receipt of the said notice.
The borrowers/ guarantors/ mortgagors have failed to discharge his/ their liability/ to repay
the amount within the period specified in the aforesaid notice and therefore this notice ig
hereby given to the borrowers/ guarantors/ Mortgagors and the public in general that thg
undersigned has taken possession of the property described herein below in exercise 0
power conferred on him/ her under section 13(4) of the said Act read with rule 8 of the said
rules on this 23rd February 2022.
The borrowers/ guarantors/ mortgagors in particular and the public in general are hereby
cautioned not to deal with the property mentioned here under and any dealing with the saig
property will be subject to the charge of the Can Fin Homes Ltd., Pitampura Delhi, branch fo(;

loan amount of Rs. 17,13,864.00 (Rupees (Rupees Seventeen lakhs thirteen Thousan
Eight Hundred Sixty Four Only) due and outstanding as on 01.12.2021 along with furthe
interest, costs, expenses & other charges thereon.

DESCRIPTION OF THE IMMOVABLE PROPERTY
Allthat partand parcel of the property Situated at:-
One residential Flat on Second Floor (without roof rights) super covered area 66 Sq.yrdg
(55.18 sq.mitrs) free hold part of plot No.B-100/6, situated at Shalimar Garden Main, Village
Pasoda Pergana Loni, Dist. Ghaziabad. Bounded By:
East-30ftRasta  West-Rest part of plot North:PlotNo.101

Date: 26.02.2022
Place: Pitampura, Delhi

South: Rest part of plot

Sd/1
Authorized Officer, Can Fin Homes Ltd

DIN: 00030683

(FOR THE ATTENTION OF THE CREDITORS OF 5 T CONSTRUCTIONS PRIVATE LIMITED __

RELEVANT PARTICULARS
4. | Name of corporate debior 5 T CONSTRUCTIONS PYT. LTD.
Date of incorparadion of corporate debdar | 25,06, 2004

8 | Authority under which comporate
dablor is incomporated fregisbared

Registrar of companias, Delhi

FORM A
PUBLIC ANNOUNCEMENT

{Liradier Reguitation 6 af e nsafency and Bansnysicy Soand of indha
(Vs oNEnCy MesOlton Frocass for Comanse Parsons) -'ri'E'; fuEhoE, Z006]

JH [ L L] [ L) LA L]
0 [
RELEVANT PARTICULARS

‘1 THE KANGRA CO-OPERATIVE BANK LTD.

C-29, Community Centre, Pankha Road, Janak Puri, New Delhi-110058,

LMJ Phone : 011-25611041, 25611042, 25611043, 25611044
E-mail : leagal@kangrabank.com, legal1@kangrabank.com, Website : www.kangrabank.com
APPENDIX IV
[See rule 8(1)]
POSSESSION NOTICE

E-Auction - Monnet Power Company Limited (in Liquidation)

Sale of Power Plant under the Insolvency and Bankrupicy Code,2016

Annauncing the 8th round for Sale of Power Plant of Mannet Power Company Limiled
under Liquidation, pursuant to NCLT (Mumbai Bench) order dated 23 Oclober 2019,
through the public a-auction procass. Power Plant is located near village halibrahmani, in
Anqul District of Orissa having capacity of 20525 MW and is coal fired tharmal power plant.
Interested applicants may refer to the detziled Asset Sale Process Memorandum
uploaded on website of the corporate debtor hitp:mennetpower.co.infliquidation/ and

¥ | Corporate dantity Ma. / Limited Liabdity A5 % BTE19 7181 1. .“ﬁ"]E-f'_‘.‘f_r_"pj_'"Hl.E debiar | ST AUTO LIMITED {For immovable property) : ! : . : P
Identification Mo. of corporate debtor SR empR Tt e 2. | Dete of incorporation of corparale | 16/A01,1997 Whereas, property alsoon E A”F“u““'ﬂm'm ht.tpa..ffn:ltaut:ﬁnn.aul:hnﬂhgﬂl.nﬂ : :
5 | Andress of the registered office and Registered office: G-102. Road No.-134 Opp. dtice The undersigned being the Authorised officer of “The Kangra Co-operative Bank Ltd.”, Head office| | | N8 Auctio It Sale _""”l | be done through the E-Auction platform;
| prn|:|m| |:'+|":E I|f an:.:,:r 3:’":{"3':& dhebro Shahean Ean Jasola Mew Dethi - 110025 :'l [ Huﬂ'":ll'l['_p' under which .l_1|:|-_'p,|:||'\3|9 HE!:_,-UE"T at, C-29, Community Centre, Pankha Road, Janak Puri, New Delhi-1 10058, having its registered office hﬁpi:”ﬂﬂﬁﬂuﬂhﬂﬂ.ﬂiﬂhﬂﬂflﬂﬂh HEL
Other offices: A-76 Sector 28, Noida, Uttar Pradesh | dabitor is iIncomporated | registensd | at 1916, Chuna Mandi, Pahar Ganj, New Delhi-110055, under The Securitisation and Reconstruction of
201301 & 5F 24, Ansal Fortuna frcade Sector 18| £ | Corporata Identity Mo, / Umnited | L92274DL 1987 FLCIFTEES the Financial Assets & Enforcement of Security Interest Act, 2002, ( 54 of 2002 ) and in exercise of Manner Date and H:‘?‘IH‘IIB Eﬁuﬁgﬂumﬂm
B Moida, Uttar Pradesh-201301 Liabdity sdanfification Mo, af powers conferred under section 13(12) read with rule [3] of The Security Interest (Enforcement) Rules, Asset of Sale | Time of Auction | cé mission
&. | Inzolvancy commencement date 21.02.2022 (Ordar passad by Hon! ble Adjudicating | | corpovate dabior - 2002, the Bank had issued a demand notice on dated 10-12-2021, calling upon the borrower (INR) deadline
respect of carporate debtar Authority Nafianal Compary Law Tribunal New Dalhif || 5- | Address of the registernd otfice [3LSC F"D"TSJ'Z:E“ Enclave, Gun Manak Mearket, Sh. Pardeep Madan S/o. Sh. Ashok Kumar Madaan R/o. WZ-993-995, Ground Floor, Pankha| |Pawer Plant|Sale of assets| 15 March 2022 13:04 415.53 5 Crore
Bench-V in Company Application Mo, 1B- 104307 art principal offios (i any) of Opposite LS.C Market, New Delhi - 110048 Road, Nangal Raya Extn., New Delhi-110046, also at Sh. Pardeep Madaan, S/o. Sh. Ashok atAngul, | on Slump to I:IL';I'E On or before
2019 receivad on 25.02.2022) crrpordEle dalbior Kumar Madaan, C/o. N/s. Oliver Appareals Pvt. Ltd., F-347, Sudershan Park, Moti Bagh, New . ;
- 6. | nsohency commencement date | 25/02/2122 (The order was passed by Hon'ble RCLT b g Orissa Sale basis |16 March 2022 13:00 04 March 2022

Delhi, and calling upon the mortgagor & Surety Smt. Santosh Madaan W/e. Sh. Ashok Kumar

by | Estimated date of closure of
' Madaan R/o. WZ-993-995, Ground Floor, Pankha Road, Nangal Raya Extn., New Delhi-110046,

: ; 2108 202 Dethi Banch on 23022022 which was recatved on
insohvency resalulion process in reapect of corporate diebeor i

Please feel free to contact Mr. Navneet Kumar Gupta at LQ.MPCL@in.gt.com or

| 25023022 . . . . : . e :
(8. | Mame and registration numbser of the | Name: Mr. Anshuman Kaushik = 15 'hE',- = to repay the amount mentioned in the notice being Rs. 27,92,752/- ( Rupees Twenty Seven Lakhs| | Navneetkguptai@gmail.com or Mr. Surendra Raj Gang at Surendra.raj@in.gt.comin
-1 . : 7. | Estimated date of closure of 24/0e022 : ; ; ; ; s ;
insolvency professionad acling as mberim | Reg Mo, rsohmney resolion process Ninety Two Thousand Seven Hundred and Fifty Two only ), together with further interest, penal interest case any further clarification is required. Sdi-
L resolulion professional [BEIIPA-O01IP-PI252 1302150220 3535 & 'Ir'aamr:- E"E regEaton number of | Wi, Pardeen Runiar Sehi a_nd other charges as are z_app_licable to this Loan account from time to time, from the date of the notice Navneet Kumar Gupta
8 | Address and e-mail of the nbarm Addregs: P-83 FF. C.R Park, Mew Delhi-1 1.:.(]19_1 the insolvency professional acting | Feg. Nos. IBBYIPA-001IP-PO0T11/2017-2016/11285 till the date of payment, with in 60 days from the date of receipt of the notice. (IBRIIPA-D01/1P-PO00O1/2016-2017/10009)
rasalulion professional, as ragisterad | E-mail id: anshumankskigmail com a8 interim rmaciulion proessions The above mentioned borrower, mortgagor & surety having failed to repay the amount, notice is Liquidator
|| wilh the Board ! W 5, | Acdress and e-mail of the ntenim | Address: RBSA Restruciunng Advisors LLP 1121, hereby given to the borrower, mortgagor, surety and the public in general that the Bank has taken for Monnet P Com Limited
140.| Address and e-med o be usad for Address: B-03 FF, C.R Park, Mew Dethi-1100135 reselution professional, as Building Mo.11, Solitaire Conporale Fark, Andheri Kurla possession of the property described here in below in exercise of powers conferred under sub-section e pany Lim

Registarad With IBBI: Addrass: Linit No. 2, Block D1,
Golf Link DDA, Sector 238, Pocket 8, Dwarka. New Delhi,

Mational Capital Territory of Delha 110077
Email: navneatkgupta@gmail.com M: $711470807

comrespondaence with the interim
resalution professional,

91| Lasl date for submission of claims

E-mall kd: cirp.siconstructonspyiSd@gmail cam (4) of section 13 of The Securitisation and Reconstruction of the Financial Assets & Enforcement of
Security Interest Act, 2002, read with rule [8] of The Security Interest (Enforcement) Rules, 2002, on
this 24th. day of February' 2022.

The borrower, mortgagor & surety in particular and the public in general is hereby cautioned not to deal
with the mortgaged property and any dealings with the property will be subject to the charge of “The

Kangra Co-operative Bank Ltd.”, for an amount of Rs. 27,92,752/- together with further interest,

Road, Andhan Easl, Murmba, MalkaiEshira - 4000083,
E-Mail: pesakay sethifgrse. oom

| Acidress: RESA Restuciunng Advisors LLE 1121,
Building Mo.11, Salitaire Comparale Park, Ancheri Kurda
Aaad, Andlea East, Mumba, Mablarashira - 4000083,
:-h'lzul || |I3.|I.r.'| i 'IJEH T

registanad with the Boand

Date: 28 February 2022

11" Warch, 2022 (Order recaived on 25.02.2022 fram . 10| Address and e-mail 1o be wed for
Place: Hew Delhi

Hon'ble Adjudicating Autharity, hanca 14 days correspondence with the inlerim
calculaled from the recaipt of onder) resolition prefessional

2. | Clazses of creditors,

il dry uncer MIL + - [T 1]
clauza {b) of sub-section (GA) of 11.| Last dale for submission of cams | 111052022 penal interest and other charges as are applicable to this Loan account from time to time, from the date IMPORTANT BUSINESS
seclion 21, ascartained by e nberim 12, Classes of creditors, il any, under | Mol Applicabie of notice till the date of realization together with all the costs incurred by the Bank in realizing the said

Whilst care is taken prior to
acceptance of advertising
copy, it is not possible to verify
its contents. The Indian
Express (P) Limited cannot be
held responsible for such
contents, nor for any loss or
damage incurred as a result of

clausa (b} of sub-sectan (§A) ol
saction 21, ascerigined by e
Liresim resolulion pralessionsal |
13, Mames of Insalvency Prolessionals | Mol Apslicatle
icteritified bo &t as Authanzed

- . Represantalive of credions ina
aj Relevant forms are availabka at class (Three rames for asch clags)
(bpDetads of authorized hittps-iksi ooy in‘homeddownloads 14.| (&) Relevant Forms and
representalives are avadahle al (b) MA b} Distads of authorinad
Notice is hereby given that the National Company Law Tribunal, New Delhi, Bench [V has|

amount.

The borrower, mortgagor & surety attention is also been invited towards provisions of Sub-Section (8)
of Section 13 of The Securitisation and Reconstruction of the Financial Assets & Enforcement of
Security Interest Act, 2002, in respect of time available, to redeem the below mentioned mortgaged
property/Secured Asset.

DISCRIPTION OF THE PROPERTY

The property under| All the part and parcel of the BUILT-UP GROUND FLOOR, WITHOUT
consideration is a| ROOF RIGHTS, OUT OF PROPERTY BEARING N0O.WZz-993 TO 995,

resolution professional
13 | Names of Insolvency  Professionals [NLA
entfied  to acl as Authoresed
Reprasentative of creditors in a dass
(Threa namas for each cass)

94| (&) Relevant Farms and

LOANS

FOR FUNDING
AGAINST LISTED
SHARES

| Wb Tink: Ritps: hewecbhi govinhomedovwrioads
| Fhrysical Sddress: Mot Applicable

rEnresartalives are svaikable &

- i i transactions with companies,
ordered the commencement of a corporate insolvency resolution process of S T| | Motica i heraby given that the Natonal Gompany Law Tribunal has orderad the Built-up Entirafip AND VEASURING 119 51 YARDS, QLY OF KHASRA RO, ot g
; , sommencerment of & corciae insoivency resolulion process of JMT Auto Limited on Ground Floor| SITUATED IN THE AREA OF VILLAGE NANGAL RAYA, DELHI STATE, associations or individuals
Constructions Pvt. Ltd. on 21.02.2022 (Order received on 25.02.2022) 25/02/30232. without roof rights,| COLONY KNOWN AS NANGAL RAYA EXTENION, NEW DELHI- advertising in its newspapers
The creditors of S T Constructions Pvt. Ltd., are hereby called upon to submit their claims| | The creditars of JMT Auto Limited, are hereby called upon to submit their claims with proaf area measuring 110 110046. Falling Under the Registration of Sub-Registrar-IX, Delhi. or Publications. We therefore
with proof on or before 1" MarNch,12022 to the interim resolution professional at the fnﬂE :ﬁf;:g;z ;;::Binll;m ‘zgzz to the interim resolution professional at the address Sq.Yds. recommend that readers 2
addre_ss m(.antlonetlj againstentry 9' 0'_ , , _ The financial creditors shall suwbmil their claims with prood by electronic means only. All Bounded as under : make necessary inquiries
The financial creditors shall submit their claims with proof by electronic means only. Al | aeher creditars may submit the claims with proof in person, by post or by Slectionic means. EAST Other's Property. before sending any monies or
other creditors may submit the claims with proofin person, by post or by electronic means. Submiaslon of false or misleading proofs of claim shall attract penalties. ; WEST Other's Property. entering into any agreements
Submission of false or misleading proofs of claim shall attract penalties. W P SSE'ﬂ'I'i NORTH : Other's Property. A(lJNTlf-IE)I\IIi‘I\sKIESI;HO‘#F\.Ir(:SéR with advertisers or otherwise
) Mr. A.nshuman Kaf’Shi Interirn Resolution Professionsal SOUTH : Common Passage. THE KANGRA CO-OPERATIVE BANK LTD. acting on an advertisement in naz @'Ffﬁfﬂﬂpltil.cﬂm
Date: 28.02.2022 Interim Resolution Professional| | pate: 25022022 For JMT Aute Limited Place : Delhi HEAD OFFICE AT, C-29, COMMUNITY any manner whatsoever. www.vislcapital.com
Place: New Delhi Reg. No.: IBBI/IPA-001/IP-P02523/2021-2022/1382 ; Placa: Mumbai Aag. Nos. IBEKIPA-001 1P POOF 1201 F-2011811 1265 Date : 24-02-2022 PANKHA ROAD, JANAKPURI, NEW DELHI-58 | * p g
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